
ACT NO. VII OF 1936. 
[PASSED El' TEE INDIAN IIEGISLATU~.] 

(Received t h e  assent of  tlze Governor General ori t he  
26 th  April, 1936.)  

An Act to amend the Indian Airkraft . Act, 1934, 
for a certain purpose. 

XXU of 19% w HEREAS it is expedient to amend the Indian 
Aircraft Act, 1934, for the purpose hereinafter 

appearing ; It is hereby enacted as follows :- 

1. This Act may be called the Indian Aircraft (Amend- short title. 

ment) Act, 1936. 

XXII of 1954. 2. After section 8 of the Indian Airuralli Act, 1934 
(hereinafter referred to as the said Act), the following ln ~ c t  XXII of 

1954. 
section shall be inserted, namely :- 

" 8A. The Governor General in Council may, by of 

notification in the Gazette of India, make rules Governor 
General in 

for the prevention of danger arising to the pub- Councll to 
make rules 

lic health by the introduction or spread of any for the protecting public 

infectious or contagious disease from aircraft 
arriving a t  or being at any aerodrome and for 
the prevention of the conveyance of infection 
or contagion by means of any aircraft leaving 
an aerodrome and in particular and without 
prejudice to the generality of this provision 
may make, with respect to aircraft and aero- 
dromes or any specified aerodrome, rules pro- 
viding for any of the matters for which 
rules under sub-clauses (i) to (viii) of clau~le 
(p) of sub-section (I) of section 6 of the Indian 
Ports Act, 1908, may be made with respect 
to vessels and ports. " 

3. In  section 10 of the said Act, for the wor& and Amendment of 
sectlon 10, Aot 

J 
figure " or seotion 8 " the words, figures and letter XXII of 1084. 3 
", section 8 or section 8A " shall be substituted. \ 

j 
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